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CONSUMERS' GRIEVANCES. 
SETTLEME~T BILL* 

DR. VASANf KUMAR PANDIT 
(Rajgarh) : I beg to move for leave 
to introduce a Bill to provide for 
spccjal measures to ensure 
protection to eonsamers of essential 
commodities and other consumer 
good and crvi 

MR. SPEAKER: T he question is: 
'' bat leave be granted to intro· 
duce a Bill to provide for special 
me ures to en ure protection to 
consumers of e ntial commodi-
tic and other con umer goods and 
service ." 

The motion was adopted. 

DR. VASANT KUMAR PANDIT: 
I introduce the Bill. 

PUBLIC SCHOOLS (ABOLITION 
BILL• 

~ Uif fQm' tflffl(A (~Tiift~) : 
sn:a1 if .. lfi«fl' ~ ~ 1ff{ff q qf~ ill 
~ ~W"'ij ~ aq ... f,f m qffl 

~ .... ·im ~=~'ITmr rn iflf "i'i Fd 
~~I 

MR. SPBA K R: The questjon is : 
"The l ve be grant co introduce 
a Bill to provide for abolition of 
pubilc school in lndia." 

17ie. motion was ad~p1ed. 

qt tyq fiU'flij q"l4'Cit::t : ~ fq~l!Cfl 
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15.34 hrs. 

AGRICULl URAl. WORKERS 
(MINIMU1 AG S /! ND WEL-

FARE) BILL* 

SHRI SA YAGOPAL MISRA 
(Tamluk) : I beg to move for leave · 
to introduce a ill to provide for the 
payment of minimum wages and 
welfare of agricultural workers. 

MR. SPEAK.ER : The question is : 
"That leave be granted to introduce 
a Bill to provide fo r the payment 
of minimum wages a nd welfare 
of agricultural worke1 s." 

The motion was adopted. 

SHRI SATYAGOPAL MISRA 
I introducct the Bill. 

TRANSPORT PARCEL SERVICE 
WORKERS WELFARE BILL* 
SHRI M. M. LAWRENCE 

(Iduk i) : I beg to move for leave 
to introduce a Bill to provide for 
welfare measures for t he transport 
pa c...l rvicc workers. 

. MR. SPEA KER: The question 
IS : 

"That leave be grante to intro-
duce a Bill to pr vide for welfare 
measures for the transport parcel . 
service workers." 

The motion was adopted. 

SHRI M. M. LAWRENCE : 1 
introducet the Bill. 

MR. SP£A R : Now we take 
up further consideration of the 
Mercy Killing Bill. Shri 1-'tool 
Chand Daga. 
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